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Date of Order

C. A:T: Bench, JAIPUR

. Orders

MPs 189 & 190/93 in
QA /921D 262/91)
21,693

Prasents Shri H,C, Geneshia, counsel for the
petitioner/applicant,

- Heard the learned counsel for the 2pplicant,
The Oa h3s not been registered so far and the registrae |
tion was declined as the appiicant failed to remove
the defects, |
The 2ppiicant has prayed that the order
d&ted 29,10,92 be recdlled, He hds aleso préyed k&
for. the condonation of delay in the mdtter of moving
#his application, The applicaticon was £iled on
11,1.93. The reasons given for the condondtion of -
delay are accepted as bonafide, The delay is condoned,
The order dated 29,10,92 is recalled, The @pnlicant
shall refuovc l't'he defects, 1f any, within one week
from today, failing vhich the Oh shall stand dismissed
autometically without reference to the court, |
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